CR No. 254/2020
Nirmal Garg Vs M/s SMC Global Securities Ltd.

12/01/2021

Present: Mr. Manish Sharma. learned LAC for revisionist Nirmal Garg.

An application for early hearing has been filed.

Heard. For the reasons stated therein in such application and having regard to

the age of applicant / revisionist the next date of hearing is preponed for 22/01/2021.

(NAVEEN KUM R KASHYAP)
ASJ-04(Céntral)/Delhi/12/01/2021
r



CA No.: 295/2019
Rama Nand Chaudhary Vs Mohd. Israil

12/01/2021
Present: None for appellant Ramanand Chaudhary.
Mr. Pramod Kumar, learned counsel for respondent alngwith respondent in
person.
It is pointed out by respondent that after obtaining suspension of sentence vide
order d

ated 28/06/2019. accused Ramanand Chaudhary is not pursuing the matter diligently

and repeatedly he is not appearing and it is a matter of record. Not only appellant, his counsel

is also not appearing. It is further noted in order dated 06/08/2020 despite contact made by the

Court staff, counsel for appellant chose not to join proceedings through VC.

As such, it is stated by the counsel for the respondent that such accused is
taking undue advantage of such position.

Heard. Now the Courts are functioning physically as well as through VC and
appropriate proceedings are being taken place.

Under these circumstances, issue bailable warrant of accused

/ appellant in the
sum of Rs. 5,000/-

with surety of the like amount. Steps be taken within 2 days. Further issue
Court notice to his counsel for the next date of hearing through electronic mode. Further

respondent is also at liberty to intimate counsel for appellant.

Put up for 22/01/2021.

(NAVEEN/ KUMAR KASHYAP)
ASJ -04(Central)/Delhi/l2/01/2021
At this stage, appellant Ramanand Chaudhary has appeared. As such, bailable
warrant issued against him are stayed till the next date of hearing.

(NAVEE UMAR KASHYAP)
ASJ-04(Ce ral)/Delhi/12/01/2021



12/01/2021
Present:

SC No.:27628/2016

FIR No.: 221/2015

PS: Karol Bagh

State Vs Bablu Mathur & others

Mr. Pawan Kumar. Learned AddI.PP for the State.

Mr. Tushar, learned counsel for accused No. | through VC.

Mr. Zishan, proxy for Mr. Z.A. Siddique counsel for accused No.2 Ankit
Aggarwal.

Accused No.1.2 & 3 are in person in Court on interim bail.
Accused No.4 Baby Belel stated to be on regular bail.

Accused No. 5 Subroto Bera is stated to be on interim bail but not present and

stated to be on his way from West Bengal.

Heard.

At request, put up for PE in terms of previous order for 04/05/2021.

(NAVEEN KUMAR KASHYAP)
ASJ-04(C tral)/Delhi/12/01/2021



CR No. 249/2020
Uma Shankar Kapoor Vs State

12/01/2021
Present: Mr. Mukesh Chauhan, learned counsel for revisionist through VC.

Mr. Pawan Kumar. Learned AddI.PP for the State.

Learned counsel for revisionist seeks short adjournment to place on record the

order passed by learned Tria] Court / SEM.

At request, put up for 22/01/2921.

2

(NAVEEN Kuja R KASHYAP)
ASJ-04(Central)/Delhi/12/01/2021



State v. Davar @Dava @Kancha

Applicant Bashu @ Bangali)
(Aep FIR No.: 38/2020

PS: Kashmere Gate
u/s: 307,392,393,397,411,34 IPC

12.01.2021

This court is holding physically today as per directions.

Present: Mr. Pawan Kumar, learned AddI.PP for State.
Sh. S.N. Shukla, LAC for applicant.

This is 2" application for waiving of condition of surety bond.

Such application moved through legal aid.
Heard in detail.
It is now stated that even the accused is in JC and not able to

furnish surety bond to the tune of Rs. 25,000/- for more than two months.

In these circumstances, bail bond condition is reduced from Rs.
25,000/- to Rs. 5000/- only. Other conditions of the original bail order
dated 05.08.2020 remain the same.

With these observations, present application is
disposed of.

Copy of this order be sent to the accused through jail

Superintendent concerned through electronic mode.

\

(Naveen/Kumar Kashyap)
AS]-04/Central/12.01.2021



BAIL APPLICATION

state v. Taufiq @ Kala
(Applicant Sunny)
FIR No.: 20/2016

PS: Crime Branch

12.01.2021
This court is holding physically today as per directions.

Mr. Pawan Kumar, learned Addl.PP for State.
None for applicant.

Present:

Put up on next physical hearing day on 16.01.2021.

(Naveén Kumar Kashyap)
AS]-04/Central/12.01.2021
/



BAIL APPLICATION

State v. Arsalan Ali
(Applicant Govind)
FIR No.: 182/2017

PS: Kamla Market

u/s: 395,397,412,34 IPC &
25,27 Arms Act

12.01.2021

This court is holding physically today as per directions.

Present: ~ Mr. Pawan Kumar, learned AddI.PP for State.

Sh. Amzad Khan, Ld. Counsel for applicant/Govind.

Arguments in details heard.

It is stated that accused is on interim bail by virtue of order
passed by Hon'ble Supreme Court and next date of hearing before Hon'ble
Supreme Court is 21.01.2021.

Put up for orders/clarifications with case file on
22.01.2021.

(Naveen/Kumar Kashyap)
ASJ-04/C ntral/12.01.2021



T e WU L VT

BAIL APPLIC ATION

huri
State v. Salman @B
FIR No.: 329/2017

PS: Subzi Mandi
U/S: 392,397,394,1208,34

12.01.2021

This court is holding physically today as per directions.

Present:  Mr. Pawan Kumar, learned Addl.PP for State.

Sh. Vipin Chaudhary, Ld. Counsel for applicant through VC.

This is an application for regular bail moved on behalf of
accused/applicant Salman @ Bhuri dated 21.11.2020.

Part arguments heard.

At request, put up for further arguments including
regarding earlier bail application by this accused as well as

regular bail granted, if any to any of the co-accused, on
16.01.2021.

|
(Naveen Kum \r Kashyap)
ASJ-04/Ceéntral/12.01.2021



CA: 171/2019

chanchal Tyagi V. sunder Tyagdi

12.01.2021

Sh. Mukesh Kumar, Ld. Counsel for Appellant Chanchal tyagi

through VC.

Present:

It is claimed that all the payments made to the respondent as

per settlement.
At request, put up for appropriate orders for 16.01.2021.

[[\
(Naveen Kumar Kashyap)
AS]-04/Central/12.01.2021



SC:287/2019
FIR No: 478/2018
PS: Burari

State v. Sanjay Tiwari &Ors.

12.01.2021

This court is holding physically today as per directions.

Present: Mr.Pawan Kumar, learned AddI.PP for State . _ .

Accused no.1 and 4 in person with counsel Sh. B.S. Tiwarl.

At request, put up for DE in terms of previous order for
22.01.2021.

Steps be taken within two days.

Earliest possible next date of hearing of physical hearing day is
given in view of directions passed by Hon'ble Supreme Court.

A
l'l (
/

(Nave&h Kumar Kashyap)
ASJ-04/Central/12.01.2021



BAIL APPLICATION NO.: 517/2020

State v. V.K. Jain
FIR No.: 84/2019
PS: I.P. Estate

12.01.2021

This court is holding physically today as per directions.

Present:  Mr. Pawan Kumar, learned Addl.PP for State. ' _
None for applicant/V.K. Jain on this physical hearing day in

person or through VC. _
Sh. Pradeep Sharma, Ld. Counsel for non-applicant/accused

Waziran.

This is an application for cancellation of bail.

Interim protection, if any to continue in terms of previous

order.
Be awaited for 12.30 pm.
i
(Naveené umar Kashyap)
ASJ)-04/Central/12.01.2021
At 1.45 PM
Present: Mr. Pawan Kumar, learned Add|.PP for State.

None for applicant/V.K. Jain on this physical hearing day in

person or through VC.
Sh. Pradeep Sharma, Ld. Counsel for non-applicant/accused

Waziran.

In the interest of justice, put up for appearance of
counsel for applicant and appropriate order with connected matters on
22.01.2021.

ashyap)
/12.01.2021



BAIL APPLICATION NO.: 914/2020

State v. Shakir
FIR No.: 84/2019
PS: |.P. Estate

12.01.2021

This court is holding physically today as per directions.
Present application is for Anticipatory Bail.

Present: Mr. Pawan Kumar, learned Addl.PP for Sta‘ge.
Sh. N. Prabhakar, Ld. Counsel for the applicant through VC.

Arguments already heard.
Put up for orders/clarifications at 4 pm. //\
/

(Nave Kumgr Kashyap)
ASJ-04/€entral/12.01.2021

At 4 pm.

Connected matters are adjourned for further arguments/clarifications
on 22.01.2021 with TCR.

As such, put up this matter also with connected three matters on the
same day for further arguments, if any/orders/clarifications on 22.01.2021

(Naveeln 4 um
ASJ-04/QQ(ZK o ashyap)

ntral/12.01.2021



BAIL APPLICATION NO.: 540/2020

State v. Sukha @ Imran Khan
FIR No.: 84/2019
PS: I.P. Estate

12.01.2021
This court is holding physically today as per directions.
This is an application for Anticipatory bail.

Present:  Mr. Pawan Kumar, learned Addl.PP for State.

Sh. Pradeep Sharma, Ld. Counsel for applicant.

None for non-applicant/V.K. Jain.

Part further arguments in detail heard from learned counsel for
applicant/accused.

It is stated that chargesheet already filed . Let chargesheet be
summoned for next physical hearing day on 22.01.2021.

In the meanwhile, interim protection to continue.

Put up for further arguments/orders/clarifications
including of anticipatory bail granted if any, to any co-accused in
present case by any court, on 22.01.2021.

(Naveen Kymar Kashyap)
AS}-04/Central/12.01.2021
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